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OPEN CUJRT 

CENTRAL AWINISTBA IIVE TRIBJNAL 
ALlAHABAD BE1'CH, ALIAHAPAD. 

Allahabad, this the l~tb day of January, 200~. 

Q.JOl!UJM : HON. MR. JUSTICE s .a. SINGH, V.C. 
HON. Ml\. o. R. TIWAB11 A.M. 

O.A. No. 1615 ef 2003 

Tula Ham Ve11Da, ageGI about 63 years S/0 Late Laxaman Prasad· 

Pi/0 C-533, Bajendra-Nagar, Bare illy, retired c. .• s.s., Depart­ 

ment of Telec<:XD Service, District Bareilly. 

••• •••••• • •••• Applicant. 

Ceunsel for applicant ; Sri K. F. Singh. 

Versus 

l. Union ef India through the Secretary, Ministry of 

Cemmunication, New Delhi. 

2. Chief General Manager, U. P. Ea st Telecom Circle, ( BSNL), 

Luc-knGW. 

3. Chief General Manager, U. P. West Circle (BSNL), Dthradoen. 

~. General Manager, Telephones, Bareilly Cantt. (BSNL), 

District Ba re illy ••••• 

Counsel for res,ondents : Sri R.C. Joshi. 

• •••• Respondents. 

0 R. D E R ( ORAL) 
HON. 

BY/MR.JUSTICE S .R. SINGH, V.C. 

Heard Sri Vinoa Kumar holding brief of Sri K.P. 

Singh, learned ceunsel for applicant and Sri v, v, Mishra 

holaing brief of Sri R.C. Jeshi, learned counsel for 

.respenclents. 

2. The imPU!ned order dated 31.12.200i has been passed 

by the authority ef B.S.N.L., a Govt. of India Enterprises, 

which has not yet been brou!ht twitbin the puniew ef the 

Tribunal by means of netificatien under section 14(2) ef the 

Aaministrative Tribunal Act, 1985. In that view of the 

matter as held lily Delhi High Court in Ram Gopal VellDa Vs. 

Union of India and Another 2002(1), All India Service Law 

Journal 352, Application is net maintainable. 
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3. In the circumstances, therefeJ:e, it is net necessary 

to go inte the question Qf delay in filing the Original 

Applicatien •. The O.A. is, therefore, dismissed without 

,rejudice to the right ef the applicant to pursue his 

remedy befGre the appropriate ferum. 

No order as to ces ts , 

d v.c. A.M. 

Asthana/ 


